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33 / ORDER

PER ABY T. VARKEY, JM:
This is an appeal preferred by the assessee against the order of

the Ld. Principal Commissioner of Income Tax(A)-14, Mumbai dated
29.03.2019 for assessment year 2009-10 passed under section 263 of

the Income Tax Act, 1961 (hereinafter referred to as “the Act”).

2. From the order-sheet entries, it is noted that eighteen (18) times
the appeal has been listed for hearing. Further, we note that none-
appeared for the assessee (except twice before Feb, 2020) and that the
appeal has been filed in the year 2019; and further we note that there is
neither relevant documents nor written submission filed by the
assessee to facilitate adjudication of the grounds of appeal raised by
the assessee. Taking into consideration the aforesaid facts, we are
inclined to dismiss the appeal for failure on the part of assessee to

appear before us or even not filing written submission or relevant
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documents or adjournment application before us. Before we part, we
observe that in case, if there is any just cause for non-appearance
before this Tribunal, the assessee may file appropriate application for
recalling this order.
3. In the result, the appeal of the assessee is hereby allowed for
statistical purposes.

Order pronounced in the open court on this 13/07/2022.

Sd/- Sd/-
(GAGAN GOYAL) (ABY T. VARKEY)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Mumbai; Dated 13/07/2022.
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